
  District:-Kamrup (Metro)

IN THE COURT OF SUB DIVISIONAL JUDICIAL MAGISTRATE (S) No. 

I, KAMRUP (METRO):

Misc .CASE No. 25  M    OF  2013      

U/S 12 of Protection of Women From Domestic Violence  Act,2005

SMTI. ANUWARA BEGUM

             Aggrieved person

VERSES

MD. IMRAN ALI.

Respondent. 

Present: Smti S.Acharyya, 

             S.D.J.M(S) No.- I, Kamrup (Metro).

Monday,  the 17  th     Day of  July, 2017.  

For the Aggrieved person: - D. Nath,  Advocate.

For the Respondent:-        M. Saikia, Advocate.

Date of Argument: -     03-7-2017  

Date of Final Order: -   17-7-2017 

                                           FINAL ORDER

1. The  instant proceeding has been initiated by  an application filed by the 

aggrieved person under section  12 of the Protection of Woman from Domestic 

Violence Act,2005 against her husband seeking relief under section 18 and 21 of 

the said Act. 

2.  The case of aggrieved person in brief is that she got married with the 

respondent on 16-01-2004 as per Muslim law at Golaghat. That after marriage 

they started to live at Guwahati and a male child was born to them out of their  

wed-lock  namely   Master  Samir  Ali.  After  3  months  of  her  marriage  the 

respondent started ill treating the aggrieved person  and treated her with both 

physical  and  mental  cruelties.  That  the  respondent  is  blind.  Respondent  is 

working as Office Superintendent in Steel Authority of India Ltd. (SAIL) and his 

monthly salary is  Rs. 50,000/- (Rupees Fifty Thousand).  That on 07-01-2013 

she went to AjaiL Hospital for check-up of her son and when she had come to 
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home at about 07.45 P.M. she found that her husband locked the doors of the 

house  and  he  forcefully  restrained  them from entering  the  house.  That  he 

abused her and knocked her face using bad languages and did not provide food 

to  them. That  on 07-01-2013 the respondent  had driven  out  the aggrieved 

person and demanded her to execute “Talak Nama”. The aggrieved person has 

been suffering from mental torture and emotional distress due to act of the 

respondent. Hence the case.   

3.  On receipt of a notice respondent appeared in this case and submitted his 

written  statement  denying  the  allegation  made  against  him.  In  his  written 

statement the respondent inter alia stated that he is a visually impaired person 

and he is unable to do any act as alleged by the aggrieved person. That she got 

divorced from the respondent and  Muslim Marriage and Divorce Registrar and 

Sadar Kazi,  Morigaon has registered the divorce vide Registration No. 01/13 

dated  28-03-2013  and  he  does  not  have  any  domestic  relation  with  the 

aggrieved person. He further stated that, he is the vice Chairman of National 

Federation of the Blind and misunderstanding arose between them regarding 

the  termination  of  the  service  of  the   sister  of  aggrieved  person who  had 

worked  in  the  National  Federation  of  Blind.  That  aggrieved  person’s  sister 

committed serious offence like fraud and cheating by putting forged signature of 

the  respondent  and  misappropriated  the  money  from  the  fund  of  the 

organization. That after termination of sister of the aggrieved party from the 

service, the aggrieved party  forced the respondent to take her sister back in 

service and but the respondent did not agree to the proposal.  That to take 

revenge she had tried to harass the respondent and ultimately, she filed the 

instant  case.  That  on 07-01-2013 aggrieved person had  returned home at 

about  09.00 P.M. along with their young child and hence the respondent asked 

her  about  the reason for  keeping the child  outside and then the aggrieved 

person pushed him. It is further stated that respondent is a government servant 

and his monthly salary is Rs. 21087. He has prayed for dismissal of the case.     

4. I have heard the argument of the learned counsels for both the parties and 

perused the records.   Upon hearing and on perusal of the record I have framed 

the following points for determination.
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        Points for determination:- 

i.    Whether the respondent/opposite party being the husband of 

the  petitioner/aggrieved  person has  committed  any  act  of   domestic 

violence upon  her?

ii.     Whether the petitioner/aggrieved is entitled to the relief/reliefs 

as prayed for, against the respondent? and

iii.    To what  relief/reliefs the petitioner/aggrieved is entitled to?

Discussions, Decision and Reasons thereof:-

Discussion on point No. i 

5.   Let me consider the evidences adduced  by both the parties in support of 

their case.  The Pw-1 Smti. Anowara Begum in her evidence on affidavit inter 

alia  deposed  that  she  got  married  with   the  respondent  on  16-09-2014  at 

Golaghat as per Shariat Law. It was the second marriage of the respondent. 

That the respondent is a government servant and he was then posted at Delhi 

and accordingly he took her to Delhi. That initially she spent cordial marriage 

life but thereafter her husband started to find fault with her on trivial issues. 

That he also started miss-behaving with her for not giving dowry at the time of 

marriage. That on 29-04-2006 a child was born to them, namely Master Samir 

Ali and presently he is aged about 8 years and he is a student of Class – III at  

Little Flower School, Guwahati. She exhibited the fee pay-slip (2013-2014) of 

Little Flower School, Hatigaon, Guwahati as Exhibit- 1, receipt of annual fees of 

Rs. 6000/- as Exhibit -1/A, receipt of tuition fees of Rs. 2850/- as Exhibit -1/B, 

receipt of computer fee of Rs. 350/- as Exhibit – 1/C, receipt of tuition fee of Rs. 

2850/- as Exhibit- 1/D, receipt of tuition fee of Rs. 2850 as Exhibit- 1/E, receipt 

of computer fee of Rs. 350/- as Exhibit- 1/F, receipt of tuition fee of Rs. 2850/- 

as Exhibit- 1/G, fees pay in slip (2014-2015) of book bearing No. 590 of Little 

Flower School, Hatigaon, Guwahati as Exhibit-2, receipt of Annual fee of Rs. 

6,000/- as Exhibit- 2/A, signature of the Bank Official as Exhibit- 2/B, receipt of 

tuition fee of Rs. 2,850/- as Exhibit- 2/C, signature of Bank Official as Exhibit- 

2/D, receipt of computer fee of Rs. 400/- as Exhibit- 2/E, signature of the Bank 

Official  as  Exhibit-  2/F,  receipt  of  tuition  fee of  Rs.  2850/-  as  Exhibit-  2/G, 

signature of the Bank Official as Exhibit- 2/H, receipt of stationery fee of Rs. 

3240/-  as Exhibit-  3. Pw-1 further deposed that in the month of  May, 2006 

respondent and aggrieved person had returned to Guwahati and after coming to 

Guwahati they had  purchased a plot of land and constructed a house there and 
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started to live there in the newly constructed house at Hatigaon, Guwahati. That 

her husband increased his ill behaviour and misbehaviour towards her  and also 

started to torture her both physically and mentally as she had failed to fulfil his 

illegal demand for money. In the meantime, she lost her parents and as there 

was no alternative place for her shelter, she continued to live with her husband 

at Guwahati. That harassment and torture increased day by day and she lodged 

an ejahar before the Hatigaon Police Station under section 498(A) of IPC being 

Hatigaon P.S. case No. 265/2012. That her husband requested her to withdraw 

the case  with a promise that he will never torture her. That in the month of 

December, 2013 her son had suffered from ailment and Doctor advised him for 

medical test. That  she had requested the respondent to take her son to doctor 

and to diagnosis centre  but he refused to do so. She exhibited the Radiology 

report as Exhibit- 4 and signature of Doctor Trailokya Mech as Exhibit-4/A and 

medical advice as Exhibit-5. That on 07-01-2013 when she along with her son 

had returned home after attending doctor her husband did not allow them to 

enter into the shared household. But, somehow she managed to stay back in 

the shared household. That on 21-01-2013 she received a notice from the Office 

of the Muslim Marriage/ Divorce Registrar, Guwahati in connection with divorce 

suit filed by the respondent against her and she appeared before the same. But 

subsequently her husband did not prosecute the suit. That  subsequently he 

fraudulently  managed to get divorce from the Office of the Muslim Marriage/ 

Divorce, Marigaon. She exhibited the notice dated 21-01-2013 as Exhibit-6 and 

notice dated 12-02-2013 as Exhibit- 7 and notice dated 12-04-2013 as Exhibit-8 

and signatures of the concern authority as Exhibit- 6/A, 7/A and 8/A. That she 

has no personal income and  she has no source of income and her husband 

refused  to pay maintenance to her and her son for their food, cloth etc. That 

presently her husband has been staying at Delhi and she along with her son has 

been staying at her share household at Hatigaon, Guwahati. That her husband 

threatened  to  throw  her  out  from  their  shared  household  and  electricity 

connection  of  her  household  was  disconnected.  That  she  had  to  move  to 

Hon’ble High court to restore the electricity connection. She exhibited certified 

copy of the order of the  Hon’ble Gauhati High Court as Exhibit-9. She further 

stated that her son Samir Ali is studying  at Little Flower School at  class-III and 

his monthly educational expenditure is about of Rs. 5,000/- and her monthly 

expenditure to maintain herself and her son is about of Rs. 5,000/-. That she 



   Page 5 of 14

had to  undergo a major  surgery  twice at  Dispur  Hospital  Pvt.  Ltd.  But  her 

husband did not bear the expenses. She exhibited the discharge certificate of 

Dispur Hospital  Pvt.  Ltd.  as Exhibit-10. In her  cross-examination,  the  Pw-1 

inter-alia answered that she filed the case for  getting maintenance for  herself 

and her son. That she filed a case claiming maintenance  at  Hon’ble Family 

Court as case No. F.C. (Criminal) 70/2014 and respondent appeared in the case 

and submitted his written objection and the case was dismissed. That she did 

not receive any notice regarding the talaque from the office of the Sadar Kazi, 

Morigaon. That on Exhibit-1 and Exhibit-2 there is no signature or seal of the 

Little Flower School Authority. That  on Exhibit-1/A, B,C,D,E,F and  G there is no 

signature of depositor. That for about 3 years she and respondent had been 

staying  separately.  That  presently  she  has  been   residing  at  house  of  the 

respondent. That the respondent is blind but he is capable to do his own work. 

That she is Matric pass and she knows stitching, embroidery etc. but after two 

major operation she was unable to do anything. That she  knew that her and 

her son’s medical expenditure will be given from the office of the respondent. 

She  denied  the  suggestions  put  to  her  by  the  learned  counsel  for  the 

respondent.

6. The Pw-2 Elowara Begum who is the sister of the aggrieved parson in her 

evidence  on  affidavit  corroborated   the  evidence  given  vide  Pw-1  and  she 

reiterated the same fact as stated by the Pw-1 in her evidence on affidavit. For 

the sake of brevity, I am not repeating the same. In her cross examination, the 

Pw-2 inter alia answered that the respondent filed a criminal case against her 

which is still pending. That she had been staying at the house of the aggrieved 

person and respondent since January 2006 to  July  2012. That she has been 

working at the office of the respondent since the year 2008 to 2012. That the 

respondent filed a  money suit against her being M.S. No. 257/13 wherein she 

filed written statement. That she could not remember  as to whether in her 

written statement she had mentioned that respondent deposited maintenance 

amount in her account for the aggrieved person and her son.  That aggrieved 

person  has  been  staying  at  the  house  of  the  respondent.  She  denied  the 

suggestions put to her by the learned counsel of the respondent.

7.       The Dw-1, Md Imran Ali in his evidence on affidavit inter alia deposed 

that he  was the vice President of National Federation of Blind and his sister-in-
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law was employed in the said office. That her sister-in-law Eluwara Begum used 

to reside with them at Guwahati. That he is 100% visually impaired person and 

is dependent upon others for his day to day work. That taking advantage of his 

impaired condition both Anwara Begum and Eluwara Begum treated him with 

cruelty. That Eluwara Begum  forged his signature and withdrew huge amount 

of  money  from  the  Bank  account  of  P.N.B.  Bhangagarh  Branch,  Guwahati 

maintained in the name of National Federation for Blind for which he lodged an 

ejahar against her being Hatigaon P.S. Case No. 275/12 and charge-sheet has 

been submitted in this case. That she was terminated  from her service vide 

order  dated  17-07-2012.  He  exhibited  the  copy  of  FIR  as  Exhibit-1  and 

termination order as Exhibit-1(a). Dw-1 further deposed that after termination, 

aggrieved person pressurized  him to allow Eluwara Begum to rejoin the service 

to which he did not agree to and thereafter both sisters started to increase the 

degree of harassment and started conspiracy against him. That on 08-02-2013 

he  pronounced  talaq  to  Anwara  Begum  through  sadar  Kazi,  Morigaon.  He 

exhibited Talaqnama as Ext. 2(a), 2(b), 2(c), 2(c)(1), 2(d).  The Dw-1 deposed 

that aggrieved person had filed another Misc. Case being No. F.C. (Crl.) 70/2014 

before the Hon’ble Family  Court,  Kamrup (M),  Guwahati  with  a prayer   for 

monthly maintenance which was dismissed vide order dated 07-07-2015. He 

exhibited said order Ext-3. That Eluwara Begum persuaded the respondent to 

finance her in purchasing a vehicle and promised to pay in instalment. But she 

did not pay the  instalment for which he instituted money suit No. 257/13. In 

the said suit she filed written statement with a plea that the respondent has 

deposited maintenance for Pw-1 and her  son in her bank account. He exhibited 

written  statement  as  Ext-4.  Dw-1  further  stated  that  he  has  been  paying 

monthly maintenance to the aggrieved person as per order of the court and he 

used to supply all  the necessary articles to them.  That the Dw-1, Anowara 

Begum  and their son could avail medical treatment at the cost of department of 

Dw-1.  In  his  cross  examination  Dw-1  inter-alia  answered that  he  had been 

serving as section officer in SAIL and he has been  posted at Delhi. That his 

gross salary is approximately Rs.60,000/- per month. That he did not adduce 

evidence of  his  neighbours in this  case .  The termination order of Eluwara 

Begum has been approved by the head office. But he did not submit same in 

this  case. The he issued notice to aggrieved person through Sadar kazi.  He 
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denied the suggestions put to him by the Learned Counsel for the aggrieved 

person. 

8. I  have  heard  argument  of  both  sides  at  length  and  perused  the  case 

record. During the course of argument learned  Counsel for both the parties 

also submitted written argument. I have gone through the written argument 

submitted by both the parties.  

9. In  his  written  argument  the  learned  counsel  for  the  aggrieved  person 

stated  that  the  aggrieved  person  being  the  victim  of  domestic  violence  is 

entitled  to  relief  in  this  case.  On the other  hand  ,  learned  counsel  for  the 

respondent argued that the aggrieved person is not entitled to any relief in this 

case. He submitted that there is much contradiction between her petition and 

her evidence on affidavit. That she in her petition prayed  for protection order 

under section 18 and custody order under section 21 of the Act of 2005, but in 

her cross examination she admitted that she filed the case for maintenance for 

her and her son. That the aggrieved person filed a maintenance case before the 

Hon’ble Family Court, Kamrup(M) being the F.C.(Crl.) No. 70/2014 against the 

respondent  seeking  maintenance  for  her  and  her  son.  But  the  same  was 

dismissed and no appeal preferred against the order.  That she never prayed for 

monetary relief in this case and therefore she is not entitled to monetary relief. 

That in Money Suit No. 257/2013 filed by  the  respondent against  Pw-2, she in 

her written statement had  stated that he deposited an amount of money in her 

account for maintenance for the aggrieved person and her son.  That in Ext-1 

and 2 there is no seal or signature of the Little Flower School Authority and in 

Ext-1, a,b,c, d,e, f and g  there is no sign of depositor. That Ext-1 to 5 are 

inadmissible in evidence. That in her cross examination,  she admitted that for 

last three years she has been living separately from the respondent and she has 

been residing in the respondent’s house. The Ld, counsel for the respondent 

further argued that there has been talaque between the aggrieved person and 

the respondent and the aggrieved person never challenged the talaque before 

the Court and therefore there is no domestic relationship between the parties 

and hence  the instant case is not maintainable. He further argued that Pw-2 

was dismissed from her service by the respondent as she forged the signature 

of the respondent  and withdrew money from the fund of National Federation of 

Blind for which an FIR was lodged against her being Hatigaon P.S. Case No. 
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265/2012 and therefore her evidence is not credible. That the minor child of 

aggrieved person has been staying with her and therefore custody order is not 

required. That the complaint is not accompanied with domestic incident report. 

10. The main argument of the learned counsel for the aggrieved person as 

stated in his written argument is that the respondent obtained the divorce from 

the aggrieved person in the Office of Registrar, Muslim Marriage and Divorce 

fraudulently without giving any notice to her. That even if it is assumed that 

there is talaque between both the parties then also the aggrieved person is  

entitled to get relief in this case in view of  section 2(a), 2(f) and section 3 of 

the Protection of Women from the Domestic Violence Act, 2005 and therefore 

she is entitled to get maintenance from the aggrieved person. That she is an 

unemployed  lady  and  she  has  to  bear  her  own  expenses  as  well  as  the 

expenses of her son.  That respondent did not submit any document to show 

that  he  is  cent  percent  blind.  That  he  is  deliberately  avoiding  to  adduce 

evidence to prove his salary. That the case of the aggrieved person has been 

fully corroborated by the evidence of Pw-2.  He further argued that domestic 

incident report is not mandatory for filing case under this Act. In support his 

argument he referred the Judgement of the High Court of Himachal Pradesh in 

Rahul  Soorma  and  others  Versus  State  of  Himachal  Pradesh  and  Another, 

MANU/HP/1014/2012 and Judgment of the High Court of Chhattisgarh in Suraj 

Satyanarayan  Sharma  and  others  versus  Bharti  Suraj  Sharma, 

MANU/CG/0128/2016 and judgment of  Andhra Predesh High Court in A. Ashok 

Bardhan  Redddy  Vs.  Smti,  P.  Savitha,  MANU/AP/0188/2012.  I  have  gone 

through all the three judgements.  

11.  The admitted position is that the aggrieved person was the wife of the 

respondent  and  they  had  minor  son.  From  the  evidence  of  Pw-1  i.e.  the 

aggrieved person it appears that though initially she spend cordial married life 

with her husband but gradually her husband started misbehaving with her. That 

her husband increased his ill behaviour and misbehaviour towards her  and also 

started to torture her both physically and mentally  demanding dowry which 

compelled  her  to  lodge  an  ejahar  on  28-7-2012 before  the  Hatigaon Police 

Station under section 498(A) of IPC being Hatigaon P.S. case No. 265/2012. 

That  on 07-01-2013 when he  along  with  her  son had returned home after 

attending  doctor  her  husband  did  not  allow them to  enter  into  the  shared 
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household. But, somehow she managed to stay back in the shared household. 

That her husband has not been paying maintenance to her and her son and he 

has not been bearing the medical expenses of her and her son.  Her evidence 

has been substantially corroborated by the evidence of Pw-2.  However, the 

respondent  alleged  that  on  08-02-2013  he  pronounced  talaque  to  Anwara 

Begum through sadar Kazi, Morigaon and therefore she is not entitled to get 

any relief in this case. He produced the talaknama as Ext-2(b). Although the 

Pw-1 admitted that she got notice of talak from the Office of Muslim Marriage 

and Divorce Registrar, Guwahati, but she denied that she got notice of talaque 

from the respondent from the Office of Muslim Marriage and Divorce Registrar, 

Morigaon. Therefore, there is a dispute regarding the fact of talaque between 

the aggrieved person and the  respondent. However, even it is assumed that 

there is a talaque between the aggrieved and the respondent then also the 

aggrieved person is entitled to get relief in this case.   In this respect I am 

relying on the judgment of the Hon’ble Apex Court in Juveria Abdul Majid Patni  

Versus Atif Iqbal Mansoori and Another, (2014)10 Supreme Court Cases, 736. In 

this case the Hon’ble  Apex Court held that an “act of domestic violence once 

committed, subsequent decree of divorce will  not absolve the liability of the  

respondent from the offence committed or to deny the benefit to which the  

aggrieved  person  is  entitled  under  Domestic  Violence  Act,  2005  including  

monetary relief under section 20, child custody under section 21, compensation  

order under section 22 and interim or ex-parte order under section 23 of the  

Domestic Violence Act,2005”. Here in this case the case of the aggrieved person 

is that since a few days of marriage she has been subjected to physical and 

mental  torture.  Evidence  on  record  shows  that  aggrieved  person  has  been 

subjected to mental and physical harassment long before the alleged date of 

talaque.  Even though the Dw-1 adduced evidence  denying the allegation made 

against him by the Pw-1, but except himself he did not adduce any evidence in 

support  his  case.  There  is   no  corroborating   evidence  in  support  of  the 

evidence  of  Dw-1.  Though  he  pleaded  that  being  a  blind  person  it  is  not 

possible for him to inflict any kind of physical and mental torture by him upon 

the aggrieved person but his  own evidence shows that  he is  a government 

servant  holding a responsible  post  which shows that  he is  capable  enough. 

Hence mere being a blind person is not sufficient to establish that respondent is 

incapable to torture the aggrieved person. It is also pointed out  that there is no 
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domestic incident report in this case which is bar to pass any order in this case. 

In this connection the Judgment of the Hon’ble Gauhati High Court in Abhiram 

Gogoi versus Rashmi Rekha Gogoi, 2011 (3) GLT 288  be referred with. In this 

case  the  Hon’ble  High   Court  held  that  “  On the  ground  that  there  is  no  

domestic  incident  report  from the  protection  Officer,  the  magistrate  cannot  

refuse to make a maintenance order,  when the aggrieved person makes an  

application under section 12 seeking maintenance order and circumstance of  

the case so requires. The Proviso to subsection 1 of section 12 does not insist  

up to the magistrate to obtain a domestic incident report.”  From the above 

judgment of the Hon’ble  Gauhati High Court  it is crystal clear that domestic 

incident report is not necessary to pass any order under Protection of Women 

from Domestic Violence Act. Accordingly, from the evidence on record, I am of 

the considered opinion that respondent has subjected the aggrieved person to 

domestic violence  within the meaning of  section 3 of protection of Women 

from Domestic Violence Act, 2005.  This point is decided accordingly.

                      Decision on Point No. ii and iii

12.     The aggrieved person has prayed for protection order under section 18 

and  custody order  under section 21 of the Protection of Women from Domestic 

Violence Act, 2005.  

13.   Considering that the  aggrieved person has proved that  respondent has 

committed act of domestic violence upon  her, I hereby held that aggrieved 

person  is  entitled  to  protection  order  under  section  18.  The  respondent  is 

hereby restrained under section 18 of the Protection of Women from Domestic 

Violence Act,2005  from committing, aiding, or abetting any act  of domestic 

violence against the aggrieved person . 

14.    The  aggrieved person prays for custody order  under section 21 of the 

Protection  of  Women  from  Domestic  Violence  Act,  2005.  Admittedly  the 

aggrieved  person’s  son  Samir  Ali  is  residing  with  her.  Therefore,   in  my 

considered opinion, custody order  under section 21 of the Protection of Women 

from Domestic Violence Act, 2005 is not required in this case. 

15.       The aggrieved person in  her  complaint  petition  did  not  pray for 

maintenance and monetary relief and residential accommodation. But during the 

argument  the  learned  counsel  for  the  aggrieved  person  submitted  that 

aggrieved person requires monetary relief  for her and her son and she also 
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requires  residential accommodation. Pw-1 deposed that she has been staying 

at her husband’s house with her son. But as she did not pray for monetary relief 

and residential accommodation in her complaint petition, I do not find it just 

and  proper  to  pass   any   order  of  monetary  relief  and  residential 

accommodation for her in this case. This point is decided accordingly.    

Order

16.   The respondent is hereby restrained under section 18 of the Protection of 

Women from Domestic Violence Act from committing, aiding, or abetting any act 

of domestic violence against the petitioner/aggrieved person. 

17.   With this the instant case is disposed of on contest without cost.

18.   Furnish a copy of this order to both the parties.

19.  Send a copy of this order to the Officer in charge of the concerned police 

station and concerned Protection Officer for perusal and necessary action, if any 

required.

20.   Given under my hand and seal of this court on this  17 th  day of  July, 

2017.     

 

(S. ACHARYYA) 

S.D.J.M.(S)No.1, Kamrup(M), Guwahati .

TYPED BY ME,

S. ACHARYYA 

S.D.J.M.(S)No.1, Kamrup(M), Guwahati .
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APPENDIX

Aggrieved person’s exhibits:

1. Fee pay-in-slip (2013-2014) of Little Flower School.

2. Receipt of annual fees of Rs. 6000/-.

3. Receipt of tuition fee of Rs. 2850/-.

4. Receipt of computer fee of Rs. 350/-.

5. Receipt of tuition fee of Rs. 2850/-.

6. Receipt of tuition fee of Rs. 2850/-.

7. Receipt of computer fee of Rs. 350/-.

8. Receipt of tuition fee of Rs. 2850/-.

9. Fee  pay-in-slip  (2014-2015)  of  book  bearing  No.  590  of  Little 

Flower School.

10. Receipt of Annual fee of Rs. 6,000/-.

11. Signature of the Bank Official.

12. Receipt of tuition fee of Rs. 2,850/-

13. Signature of Bank Official.

14. Receipt of computer fee of Rs. 400/-.

15. Signature of the Bank official.

16. Receipt of tuition fee of Rs. 2850/-.

17. Signature of the Bank Official.

18. Receipt of stationery fee of Rs. 3240/-. 

19. Radiology report.
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20. Signature of Doctor Trailokya Mech.

21. Medical prescription.

22. The notice dated 21-01-2013.

23. The notice dated 12-02-2013.

24. The notice dated 12-4-2013.

25. Certified copy of the order of the Hon’ble Gauhati High Court.

26. The discharge certificate of Dispur Hospital Pvt. Ltd.   

Respondent’s exhibit:

1. Copy of FIR.

2. Termination order.

3. Notice.

4. Notice.

5. Talaqnama.

6. Copy of order dated 7-7-2015 passed in F.C. (CRL) 70/14 

7.  written statement of Pw-2.

  Aggrieved person’s witness: 

1. Anowara Begum.

2. Elowara Begum.

Respondent’s witness:

1. Imran Ali. 
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(S. ACHARYYA) 

S.D.J.M.(S)No.1, Kamrup(M), Guwahati .

TYPED BY ME,

S. ACHARYYA 

S.D.J.M.(S)No.1, Kamrup(M), Guwahati .


